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MR. DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill

v Clauses 2 and 3 were added
Bill.

Clause 1. the Enacting Formula and
the Title were added to the Bill,

SHRI F. H. MOHSIN : Sir; I move :

“That the Bill be passed.”

The question was proposed.

SHRI T, V. ANANDAN : Sir, after
having heard the various hon’ble Mem-
bers and therr intention behind their
speeches, why should the Government
not come forward with a statement to
say to the people of Andhra that the
Government of India is willing to have
a plebiscite on this issue to solve the
eatire problem ? Then there will be no
agitation, no violation and no shooting.
There will be no need for your shooting.
Why do you not come out today with
a statement saying that there will be a
plebiscite on this issue ?

MR. DEPUTY CHAIRMAN : The
question is :

“That the Bill be passed.”

The motion was adopted,

to the

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF COAL

MINES (TAKING OVER OF MAN-
AGEMENT) ORDINANCE, 1973

{No. 1 OF 1973)

2. THE COAL MINES (TAKING
OVER OF MANAGEMENT) BILL,
1973.

SHRI M. K. MOHTA (Rajasthan) :
Mr. Deputy Chairman. Sir, T beg to
move .

“That this House disapproves the
Coal Mines (Taking Over of Manage-
ment) Ordinance, 1973 (No. 1 of
1973) promulgated by the President
on the 30th January, 1973 "

Sir, [ beg to submit that the action
on the part of the Government in taking
over the non-coking coal miines has
8—161RSS/73
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. very far--reaching consequences. It has
a bearing. ..
SHRI BHUPESH GUPTA (West

Bengal) : On a point of order, Sir. 1
am for somc healthy conventions. Now,
Sir, this kind of Resolution defames the
Parliament and the country before the
eyes of the world. My friend is moving
a disapproval resolution here. I think
by agreement and convention, w¢ should
not move such preposterous resolutions
in the end of the 20th century, There-
fore, I would request him not to do it.

{

‘

. MR. DEPUTY CHAIRMAN: It is
[ no point of order. It is a matter of
; opinion.
}
|

SHRI M, K. MOHTA : Sir, I must
submit that a seasoned parliamentarian
like Mr. Bhupesh Gupta should not in-
dulge in such preposterous talk.

SHRI BHUPESH GUPTA : It is not
preposterous talk. You have a right to
move it. You have a right even to com-
mit suicide here till I apprehend you.

SHRI M. K. MOHTA : 1 will leave
that right tor you, Sir, as I was sub-
mitting, this action on the part of the
Government has a bearing not only on
the coal industry......

i{ SHRI LOKANATH MISRA
| (Orissa): Mr. Bhupesh Gupta, your
I party has already committed suicide by

becoming the tail of the Congress. So
| there is nothing left,

SHRI BHUPESH GUPTA : Your
party was born in Hell. ... (Interrup-
tion)

[THE ViCr-C HAIRMAN (SHRI V.B. RAJU)
N the Chair]

THE VICE-CHAIRMAN (SHRI1 V:
B. RAJU) This has no relevance to
the Resolution, Sy

SHRI M K MOHTA : I was saying
that this ha, such far-reaching conse-
quences ©n the entire economy of the
country that the Government has to
make up its mind on the very fundamen-
tal question of nationalisation and tak-
tng over of management of different
kinds of industries and businesses in the
country. Sir, il we analyse caiefully

4
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the reasons given by the Government
for this action on their part, we will
find that the action was entirely un-
warranted and it was not in the best
interests of the economy of the country.
What is the most important reason held
out by the Government ? 1t is that the
coal industry, left to itself, would not
have been able to modernise and deve-
fop in the way required by the economy

[RATYA SABHA 1

of the country; therefore, the Govern- ‘

ment thought it proper to take over the
management as the first step towards
complete  nationalisation of the entire
coal industry. Sir, the greater implica-
tions of this move on the part of the

Government must be studied very care-

fully and in some detail. The reason.
viz,, because some coal mines, lcft to
themselves, would not be ablc to develop
of modernise, therefore, the entire coal
industry should be taken oveér, is a very
dangerous principle, if I may say so,
which, if applied to other walks of life,
will lead us to a very difficult situation.
There are not a few, not half a dozen
or a dozen, but several hundred coal
mines whose management has been taken
over. It cannot be the case of the
Government that in all those several
hundred ooal mines no development
work was taking place. Perhaps some
coal mines were not developing, some
coal mines were not modernising to the
extent desired. But that cannot be any
reason for taking over the entire indus-
try. Sir, if this kind of reasoning is
carried to its logical conclusion, it would
mean that because a few members of a
particular profession, say, lawyers, are
not doing their bit, the entire legal pro-
fession should be abolished., or because
a few doctors are not doing thcir duty.
the profession of doctors should also be
abolished. T cannot understand this
kind of logic at all. If the Government
had said that the manage-
ment of those coal mines
which are lagging behind in
modernisation and development should
be taken over, there would have been
at least some point in it. But there can
be no reasonable explanation for such
a sweeping action as taking over of all
the coal mines. Then again it mnst be

4 .M.
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borne in mind that out of the
several hundred coal-mines whose
management has been taken over,

a large majority are very small con-
cerns. The Government has said en
several occasions that it wants to en-
courage small businessmen, it wants to
encourage middle-level  businessmen.
But what has happened is that the afflu-
ent coal-mines, the coal-mines which
were connected with big busincss houses
or with big businessmen were not the
ones who had not modernised. They had
the resources, they had the organisation;
they had all paraphernalia to modernise
and develop. But the smaller ones were
the ones which had great difficulty in
carrying out modernisation or develop-
ment. In this way the Government has
hit not the monopolists, not the big
businessmen, but the small and the mid-
dle-level businessmen. 1 think that
could not be the intention of the Go-
vernment. But this is an apparent con-
tradiction which cannot be explained
away by the Government

Then again we must also consider
what will be the effect of this action on
the part of the Government on other
sectors of the economy, particularly on
the question of modernising, develop-
ment and expansion of industrics. What
has happened in the case of coal-mines
is that all their assets have been frozen;
not only the fixed capital assets, but
even the working capital assets consist-
ing of bank balances or receivables or
other liquid assets have all been frozen
on the one side;, and, on the other, all
the liabilities remained. which means
that all the thousands of small business-
men people who had given credit 1o
these coal-mine owners for the snpply
of stores and other artictes on any other
business account, they canot be paid by
these coal-mine owners becausc the
receivables are all frozen, bank accounts
are frozen. And therefore, until such
time as the whole thing is unfrozen and
things start moving. those people who
had given credit simply will be left in
the lurch. The result is that people are
reluctant to give credit to other indus-
tries on which the threat of nationalisa-
tion hangs, like the cotton textile indus-
try, the sugar industry, the tea estafes. -
etc. People are not willing to give them
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any credit at all because they think that
one fine morning the Government will
announce that all the tea gardens are
taken over What will happen to all
the credit that the small businessmen
may have given to thesc te1 gardens?
What will happen to the credit that they
may have given o the cotton mills or
the sugar industry 2 This 15 throwing a
spanner 1n the works of the private
enterprise 1n such a way that the func-
troming of the private enterprise 1s made
more and more difficult by the Govern-
ment thereby helping nobody, not help-
g the economy, not helping the small
man, not helping the consumer and un-
necessarily putting obstacles m the way
of the development of the ndustry
While on the question of modernisation
ot industrial units 1t must also be borne
in mind that modernisation and expan-
sion or development 1s ot such an easy
task to be accomplished After all,
those umts, which are weak financially
have a great deal of difficulty 1n raising
resources for modernisation They arc
the very people who have great diffi-
aulty in putting things in order If one
goes o nationalised banks, it is a known
fact, 1t 1s the expertence of everyone,
that money from the nationalised banks
can be available to big bustnesss people
and to viable windustrial units but not so
casily to mmddle-level or small people
who are really in need of money for
modermisation  And then agamn such
small and middle level businessmen are
invariably not in the category of widely
held companies

By that T mean that their shares are
not quoted on the market nor held by
thousands of shareholders In most
such cases, the personal money of the
proprietor or the main shareholder 1s
at stake When more money is requir
ed for modermisation, he has to shell
out money himself He cannot sell his
shares to the public nor can he rase it
from the financial institutions as easily
as the big businessman can The diffi
culty 1s that it s the middle and small
businessmen who suffer. And then there
is the over present threat of national:
sation It ig there in the case of several
industries T am mentioning cotton
textiles, sugar and tea because 1n the
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business and commercial circles  they

are always referred to. When the threat
of nationalisation 1s there, the small
businessman will never be able to have
enough credit to put more money 1ato
modernisation and therefore a vicraus
circle will start Because of the threat
of nationalisation, he will not moder

mse and if he does not modernise,
Government will say . “Wc¢  will take
it over” How to break this wvicious

circle 7 How to ensure that the deve
lopment process will go on m the best
interests of the economy and of the
citizens of the country “May 1, there-
fore, suggest

SHRI KALYAN ROY (West
Bengal) What about non payment of
provident fund contribution and what
aoout non payment of wages ’

SHRI M K MOHTA  Anybody
who has not paid provident fund cont-
ribution or wages should be penels
ed But becausc one man has not paid
you connot take over all tht 400 o
600 coal mines That cannot be the
argument  Because one trade umon
leader may have been found to be
scoundrel, you cannot abolish the trade
union movement 1 the country

SHRI KAI YAN ROY Here 1t 1
not abohshed, but only taken over

THE VICE CHAIRMAN  (SHRI
V B RAIU) Please do not inter
rupt  Your name 1s in the hst of
speakers

SHRI M K NOHTA [T would sub
mit that unless the Government makes
1t clear thiongh a categoncal stata
ment for the benefit of industries, parts
cularly those industries which are the
threatened ones that any money spent
by those industries on modernsation
and development say during ten years
prior to any nationahisation, will be re
pad in  full to those people, | am
afraid modcrnisation by atself wall suf
fer, becausc n spite of that the Govern-
ment may say people are not going
to put in more money for moderessa
tion 1f the threat is gommg to hang on
their heads all the time Presently there
1s no formula for payment of compen-
sation Nationalisation may take place
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and a compensation of Re. 1/- may be
offered. It is not justiciable and no-
body can, therefore, go to court and
challenge the action of the Govern-
ment. Therefore, let the Government
say very categorically that anybody who
has modernised will not be made to
suffer. If somebody does not moder-
nise after that, you can definitely put
the blame on him. Unless and until
you make it clear, the responsibility for
not modernising the industry will be
squarely on the shouldery of the Gov-
ernment,

The issue of disparity of incomes
and wealth and the way to reduce dis-
parity are sometimes confused with the
other economic questions in such a way
that the whole economy of the country
suffers. 1f it is the declared policy of
the ruling party and of the Government
that disparity should be reduced, 1
have no quarrel with that. There arc
ways of doing it and it can be achieved
by fiscal measures. There are so many
weapons in your armoury for achiev-
ing it. Certainly to nationalise an in-
dustry without any promise of adequate
compensation is not the way to
achieve it. Out of the nationalised in-
dustries some may be small people and
some others may be big people. A stnall
businessman should not suffer because
the big man is also there in the same
industry. Through fiscal measures
you can tax the rich more. You have
been doing it and I am sure you will
definitely do it in future also. But due
to the nationalisatidn, if the small man
is to be penalised to such an extent
that the whole economy suffers, T do
not think thig is wise action or policy
on the part of any Government, espe-
cially if the ruling party professes to be
a democratic party, believing in demo-
cratic principles, It is not a totalitarian
party. I am not talking of Communist
theories. I am only talking about poli-
cies and principles which the ruling
party itsclf had declared to be its own.

Under those policies and principles
it cannot be denied that at least the
small men, the middle-level businessmen
must be given protection which they
have been denied uptil now.

[RAJYA SABHA]
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On these counts, Sir, I would sub-
mit that the action of the Government
in having taken over the management
of the coal mines is unwarranted and
is not in the best interests of the econo-
my and, therefore, 1 submit that this
House should disapprove of it.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMAR-
AMANGALAM): Mr, Vice-Chairman,
Sir, while opposing the statutory Reso-
lution moved by Shri Mohta, 1 also
move :

“That the Bill to provide for the
taking over, in the public interest,
of the management of coal mines,
pending nationalisation of such mines,
with a view to ensuring rational and
co-ordinated development of coal
production and for promoting opl-
mum utilisation of the coal resourccs
consistent with the growing require-
ments of the country, and for matters
connected therewith or incidental
thereto, as passed by the Lok Sabha,
be taken into consideration.”

Mr. Vice-Chairman, Sir, I will only
say a few words because the objects of
this Bill are well known and my triend
has paid little attention to them. With his
usual eloquence in a misplaced cause
he has traversed a wider area, I say
this because he may have a case for
other things, but he has no case for
coal. He may have a case in many
other areas, but not in coal and, therc-
fore, I would not deal with the homi-
lies delivered about the economic silu-
ation and so on, because I have heard
them often from him and the House
alsc has heard them from him and it
is not worthwhile dealing with them.
But I will deal with coal which is the
subject matter of the Resolution he has
moved as well as the Bill that 1 have
moved now.

First of all, Sir, I would like him to
appreciate one thing, because, living as
he does in Rajasthan, for away from
the coal mines and, if T may say so with
respecf, not being, shall I say, very
much acquainted with the conditions of
the coal mines, he should appreciate
that it is not just one mine owner, one
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small owner only, who 15 responsible
for the defaults that have taken place
It 1s the general practice 1n the coal
mining 1ndustry mostly not to remvest,
not to Invest money 1n order to deve
lop the mines, make quick profits
swindle the workers of their Provident
Fund, Swindle the Government of 1its
royalty, swindle, the country by under
estimating, rather, putting 1n the acc-
ounts lesser amount of coal than what
18 actually produced—these are general
practices and I do not say all these on
my own or without any reference I
will read now from the reports given
to me oy the Additional Custodian
General who took over the Mines on
our behalf

“Most of the colheries were des
patching coal by road by trucks
Although the full value of the coal
was realised by the owners, the sales
documents used to be prepared for
considerably less quantities and the
Government was cheated of Sales
Tax and Income Tax and royalties
and cess on coal production ”

Now, this 1s one report This 1s mostly
the practice But this 1s not the only
one This 1s one report and there 1s
another report

“In the areas ot the colheries,
Government dues on account of
., Toyalties, cess, different types of
taxes, electricity bills, which are
lying unpaid are 1n considerable
amounts .”

Well, here 1s another quotation -

“Most ot the collieries have huge
arrears of Coal Mines Provident
Fund contributions and the records
were not available in many colliertes
at the time of the take over Figures
of arrears are being collected from
different Government sources ”

Then, take the question of the employ-
ment The practice in the coal fieldg 18
not what you think 1t 1s, though you
may be thinking so, because I know
that you yourself have certain interests
1 certain recognised factorics  where
persons who are permanent workers
9—161RSS/73
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are automatically made memoers of the
Provident Fund where 1t 1s deposited
by the employer month after month
But these standards do not apply to the
coal fields and do not apply the stand-
ards which you may be applying and
which you may be applymng or which
your friends may apply 1n the areas
where you have factories Do not ap-
ply them here Can you give me an ex
ample of a factory which you may be
aware of where something like this takes
place ?

I will give you an example Take
the South Loyabad colliery  Seventy
permanent workers should be there and
that 1s the strength that should be there
n the mine Ten persons are members
of the Coal Mines Provident Fund So,
this 15 the position whether you take it
m terms of payment of the taxes, pay
ment of royalties, cess or sales tax or
payment of wages that should be paid
This 1s the position and I have got the
figures to show it Though the Wage
Board compels that certain level of
wages should be paid, two or three
rupees less a dav 1s patd to the worker

The record shows that a particular

wage 15 bemng paid The 1nvesti-
gatton shows that the wage is not
being pard In relation to every single

sphere of activity, a large number—not
a few, but a large number—of the mie-
owners did not conform to law or to
the standards the soclety expect them
to conform Therefore, 1t is not a
question of our generalising n relation
to owners of textiles, tea gatdens and
so on So far 1s coal 1s concerned, 1t
15 a special category It 1s such a spe
cial category that even in relation to
Mr Mohta who 1s very friendly with
England, 1n the sense of its economic
system, coal was nationalized years ago
And no English man—and even the
most Right Wing Eaglishman—ever
thought that coal ce handed back to the
coal mme owners, though they thought
of steel being handed back and they
wanted to hand 1t back Why this diffe-
rence > This 1s because coal mme in
dustry, traditionally the world over, 1s
such an 1ndustry that he who touches
it dirttes his hands In ending this
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type of exploitation in termg of work-
ers, on he one hand, and the type of
exploitation in terms of the most valu-
able natural resources that we have in
our country, 1 think the Government is
in the stage of completing a historic
task,

Production in 197172 was 71.61
million (onnes. We want to take it up
to 143.7 million tonnes by 1978-79. In
the collicries, which I would like to call
ex-pr.vate sector, the investment has to
be in the region of Rs. 100 crores, For
the last ten years, in all the collieries,
even in the biggest collieries, taken 19-
gether, they could invest a sum of
about Rs. 5 crores. This is the estimate
given to me. Let us give them a little
margin. Let us double it and take it as
Rs. 10 crores. But where is ten crores
comparel to one hundred crores that
has to le invested ? This is not my
view. Tie Reserve Bank set up a com-
mittee, «°d that committee examined
this que ion of resources in the mining
industry. I quote from it :

“Considering the substantial 1n-
crease in production envisaged, as
also the recent lean period through
which it has passed, which has re-
sulted in an erosion of most of its
financial resources, it is obvious that
the in-ernal resources of the industry
can contribute little to the invest-
ment effort required...””

And in that committee set up by the
Reserve Bank we had Mr., R, Llal,
Chairman of Indian Mining Associa-
tion of Calcutta and Shri H. N. Mukher-
jee, Chairman, Indian Mining Federa-
tion, Calcutta, They also signed this
report, They were also a party to this

comment. They wanted that we should
finance them. ..
SHRI BABUBHAI M. CHINAI

(Maharashtra): That is the position >f
every industry. Financial institutions
are givirg aid to any industry. That

is not the case with any particular in-
dustry. . .

SHRI S. MOHAN KUMARAMAN-
GALAM : With great respect, I l
think. ..

[RAJYA SABHA ]
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well, you should not provoke me.
Leave it at that. Let me finish. I do
not think this is thc position in all

industries. . . . ,

SHRI BABUBHAI M. CHINAI : It
is 99.9 per cent in all industries. Even
the Tata project... ({nterruptions)

SHRI S. MOHAN KUMARAMAN-
GALAM : If you have certainly be-
come a revolutionary as to nationalise
everything, of course I will consider it.
You file an application in the proper
way, But let me first deal with Mr.
Mohta’s problems.

QObviously, as regards resources, they
have been treating the industry badly
from every aspect—from the point of
view of the Government, from the
pomt of view of the State Governments,
from the point of view of sale of coal.
They are not in a position to proceed
on a rational and scientific basis, The
case of Raniganj and Bihar area s
well known, Why these artificial barri-
ers between a mine and a mine ?

In view of all these things, 1 think
there is more than adequate justification
for taking the decision that the Govern-
ment took. -

[ do not want to go into any further
delails. T do not think that is necessary
at this stage. Therefore, I would oppose
the Resolution and move that the Bill
be taken into consideration,

The question was proposed.

S FATE TW (IG A’ ¢
TS AT, MAAfaFH SeF I A A
T gy esedtum anfaey &1 Igomm
A1 3 fF afes ey B ofeaw A
g g wfge fagra: @ fawr &t
g & {AA dw e omm @ &
TR ST F@T § fFEe #7 Ave-
¥z frergre Sdeie fFa s SR sw%
IR ITET FT ATAATEAIT Ay
s AfeT =@ g99 7§ geT w4y
ST 78 al1g 7 Ifew guaar g 6
THAATERNA FIT § GFT a7 AAWHeT

|
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F ZFATC HT T TgA TH 99 TAAT | GO ASTEATSHA §, TN W AE F -

9% faqre T AT ATEATEAIE
¥ OF AfT A A ARG § I
FWH T g A gl R, T T
T STRAT FT FIE AN €I AATE |

AT WA T I AL AT
e S AT IEH ¥ g ¥
foar | afFT 97 ag Faw & SO @
gy, 9T faara g% ? fr & Frarm
TQAT &, T2T ALY & N7 T TF qAr
I 2 fqgaT AT &1 gEIH AR
FTRAT AT WAX, 4097 DT FAW
e fafes gievdls 9T weR
qeT & | TET A A FIA 2 1 7 ¥ gt
T fAa™ ga1 &7 ®rud agay Ty T g
w9 09 81 afqwa T afuw fag
qg T2 ¢ | IAFT FR07 45 § F 390
Frger faem w9 g1 g o faeet A 5w
AR AT FT AR FW &, TS G9g A0
fyer sfaoa ar9r & sWaT @ g
ATHY TF AT qIFE FIE FTAGTEHTA & |
farell oiT gAY AT 7 FIF T AW
g & SATET &1 T & | I ° g
T 4 AT g1 AT 1 F AAAT wedv
oY §srAeT Tgarg, fF emgw fTwm o ®
uF afewerr gt aifey & F@ gt
F g 7 9 9w F1 SOE g
gnm ? oFaT ATIERT FHG ERY 7 T
ATT 1960-61 T AT FAX FT FIHT A7
Y TqT UX AN | FTHATS &1 AF 7
FIT TIEAT W FA &1 g feuwa fomar
fF 47 FHd £ AT T | FAT AT OHT
afcfeafa dar F99

st weaTOr A : THA SUTET |

st T @ g Al ST
FST AT | AT FT ATT TH TG FT TTEAT
4T 99 5 safw a0 § §wd) @iwg
zareg ey 9@ g fF woigQ & fAg
afgs I 17 I fF FI AwTH T

Feqr BT AIfug Fse I 1 faer iy
4% & TART T UFodqTSodTo ¥ TAT-
TH Y A TGN 7 300 TIAT HTTH THo
Ao o IT I F TEA F1 T7 A FH
Fa fAerar &, a1 oF o|T Teedy § o) i
FuTT Sfas Tveedt & 9T wEr o7 Shaw
F FM KW FT FLI9T 04T & fF aer
G AT &, UF WAWE 4 R
FATT 312 & A, a7 & forr &7 fi
v foEF omT e | wrmer e
& fau Smar & 3 i AW e
RIS RO

gER, |1 AT RIS AT F A
19 A7 § FIF 98 UF A9 1 9re-
FU & %2 I FW F &, FAT AT 39
AT AT HTEATHA 3, T AT 4T AEY
Far 6 i snfad F1a wgeg ¥ awex
qTY AET I I 9@ F [ ATHA
a7 ¥ & J9a faeem faar <7 gqw
Sifaet A FT ZrEd A IAFT foear ?

e = a2 & 5 37 99 T
uF FETHA ORE g ¥ vaIEve,
giez fequfaferdy, =1 adifeT It
fasy | I fem-ufaw %< daq s
v 7 A & fom ag AT W g
&S F AIGE 81 9 &, ST frafa ag
7 1% < U FHTAAT 7 &1 Aoy | Ig
IeqreA & fau A% fFar §, s v
wr g1 w, feaafafadt 1 g, 2w
fqg ST QT A A AT @i
AT |

: FYEHY IR

*Y HFAT A

giar =1eT |

it TATTHY T : FIAU 37 19 S
FFUT TH FHT T FW § IVF fA@Q
wfard g1 =1fey | a8 6 fF 30 &
gF o9 FIAT FT I, qew 1 feq-

ufet 81, TaTe feaufafadr g1 ar
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TAN AT AR TF G I ST A
Tg¥, @t wfF quw afEr w7 A
FA a1 ¢, 39 gfez ¥ 3% afEn
F1 fRe) TTT AT 1 ALY gt AifEy |
wa ff o fRE TRMTHT Faee g,
AT g AW W FH & A0 AT
ALY AX £ 1 9T 5 ST FH AJ qA AT
WE araz W araey foredardt g arfa
o5 Y <1 fewetres gu & ST O30 uaedr
AT F | (W T F 9 aF % g0 fren-
T AEAATTATT FIF T TSl A §
T ag gareg fF foae o amm &
AT AFH & 6 STIHT FAHRT &
o qar g fF 97 & S 1 TEAER
g, faeel # FE1 = AW, AT AR
&t gwodle & gfew 5 WM ®o
TF Fh & AR & fAu g e
3 WL ®o THF AT & AATITHE
F faw § | g odTEodT o F AT WY TF
FA% 0 fgfEg famr 5 39T To fax
AET &1 Fe Al AR OF T A1 fAafe
faar 3 gstre o fau wEr T aFwar | o
g FE aFd § (F %¢ TAY Adiud
g afm @ g
EhiTE G atT &7 gy =g
a9 fF 417 &9 § T UEAET §
AT ATAATEAAT F F AT ]I
TrIATER  F TSI AT gre
7 AT o1 T E, AT AT AT I
A 37 AT A S srfrar A F fean
# g STET g HLAT ATHT B g fF
AT I H FSTAT AT FHT § 3T A7
F1 wfgsy sgFe 7 g o wifafzea
AT §g T F fay 37 AuAarses gftey
F1TRA(T TT FHAT AT AT A iy
ST &1 w A o @1 W ady
fHRemTT I AT I F WA AT
AT UF A GS FIF TF 047 feeq i
AT & 3(e¥ @ fF F Fa9 AT
& T9UT 79T AT AFG AT FH
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¥ o Froges ¥ awaT AR AT
FAAATLHAA FW GHA ATT FT I8 S
#19 2 v St o Fxed aq & oy, S
FAT Hrgeg FT A0q F foran, qv st
g @ arfgw f& #FTAT A
F I F g ITHT wfefaodr, ¢
afew, gadr Tfeefafadr, sitc o=@
grefrefadt adt & a1 v& 21 S99
FT @ 2, TET F Fwe TG AA HIAT
fir st Aedwm difears somat € 48T 9
AT B GFG g AAT WA W
TAAE FIA S | TR EAHT TH AT
AR A FEAT £ | SR
gawd & faaar dwewm Afae g
9 F UF 1% I €5 I HCA, 5
a9 SI91 FT SATT B T@AT NI

FAAT F1 3fer § 7 q0d I FTAT
argar § fF qar T @ =fgg
FAT FaAT SmafAAT wv wrH fAen W)
AT FTAREY FEEferreE €  qIF U
wF a3 AT | IAET ASAT T e
¥ fr 39 Faw Nfafesa @ a0
AT A A WY T AT F AR I G
Tifafeksd ATLIT IR T 1 39 FTH A
T W E ) T A & fafsedT e
g1 ST & | ATFATEHIA F ATH 9T TF
T fafesdn Difaferw wfagmm
q dar Far & faeett 7 oo @
T FE ITEY, AR T FrIT
uF Fg7 fafeada o g a7 & o a7
17 afaw FTAT qGT § | TAFT FIH FaeA
AT7 Afafeha THATH F1 HTFW &
faq o FHTIA o A7 § foraET v
ag & ff uF Far fafewdq g9 T
foa &1 ®10 o 76 &, 91 FUAET &
AT T FIF TF JqAT FHIAT =TS
T AqqT 2

FE AT F TG STAIRATHT G
¥\ AT THST T A AV A agT FH
BT ST W@T ¢ 1 BT BT T H I
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qTFE FrF FT T8 & fafewy e TRt
F fau €2t a7t sewa &\ v agr § wrada
wdl T & 78 9 w7 fF ¥ ow fafeg
I FT qFT T 5 0F aq 9 F
AL F7 § 79 5% ey faeg £1 I
FIA FCATE fFaT ST 2 IEF AW 1971
F INAAA T AT AOCH | FF £ T
§ETA FT A1 AIAT AT AT | A TF
a1 FI9 TG99 FI7 GAT & 2 F T
fezfam w1 &

FAT ATAATT HAT ST 37 1 T A1947-
TAIT F SATET gL A AT A T, FY
1971 % T8 % Tiovea oY, 9@ T
FITAT KT AT 74T TAT o7, fEeelr &
@A A HY, AIAGL B, TAT AW HT,
BT FATH IATET HI A AGE FHIF
faear o1, g fag o fadar an

*H A FH IJHT W I JTT AT 37 AT
TET TN AT AT g FL TFS 8
A AgAATEIH HIfAT | FFF F1T TF
afam deedt &1 zEET AuTATEAA
HFeT g7 TR | Y safarq e fgq #1
AT FARAAT & a7 THFT TG H7 |
gre & T 7 g7 fF ww &1 fagar
TN § qi=A q=asiq AT J%,
sar fe gw Saeud IfRS F@ 8
AT &1 war /1 F#ar fefaww ardie
qQRERT | T Fa 200 A &1 LT ATf2Y
WX T W49 F 7 OF 409 AT qg 7
FIAr Figar § fF @ v & fAu
FAAATEAAT OF FagTed g awar & g
& qar 1% srow gsfeega arfesd
§ wrar 3, oA grwfew g afeg
W SITTH o9 § TR, TesqA FeL A
Y G FH AL &, AN AR FEFIS
FIY § AGTRY F IQT F1 A Fea 1A
¥ TIET T9 KT AW FT A0 § FHS
F FU RIGMT FW | AT TEHE
FEMA F AMT F U wfFd & @17
BT TWAIRT F ATT TEAATA F2 Al
Bor § Y qEqFRET g WIWAT FT A

{22 MAR. 1973 ]

Over of Management) 242
Bill, 1973
AT BT, WITHAT AT aGH FT, AL
F1 SART 3 FT IAH (T THAT
3T dwE F gy gEwA fear
T FHAT | AEAATEAAT g1 AT ST
AATATEAAT ALY 21 FAFAT 2 A W
FEMA F A FT QA gOE A
TEWTA (6T A, 91T FA 21, A
% ¥ 9fA § AN F1 ANEd X
F2q &, 2% fomes aogdl & @R
TEET ¥ Fegles g1 AT A1 & A
F ATT F 197 TF a7 KT {9987 Faw
H13aT £ % o1 faar fly Foam F uw
A AT TAATHE T FAT AT TF
& 1 399 & wE que ffwes FoTe SROAT-
TS { FHT A ATGAT E F (AT R AT
wnF qifem T fRar @ F #
F Hizem & W1 oag  sfgwrd
g IAH ATE F F N HT F qrE
Aifea s + ssr GET Awar g
Jar & WIAT ®erew 9T 2 | 1 o fagra
&t o wifad & 987 9T gEeeArae|
7Y &, g 9T TFACATILT TGN & FE
FATE A1 T F3 fagrg 7gr &, FA
¥ FH IT ATAATZSE TTENT F AT
q WIEF AT ATH HTILA, T F TaAT
fsrg &1 a9g ¥ ASFAT FA AT 8,
39 F AW sedrmear FAT A
fifadgs ¥ fag g AViEY F9TEE,
TR F qo9d F qHRT FIAC
9 F T8 AT IS & gaAd § FIE
fifggas g1 a1 feqgm s sifeew
¥ Hew § F15 ATAAT &1, A1 98 §F T
% for dor far st @ | AfE srad
fewm faag< A ) AV OF ATH
1 AT FATH AIT FT Teh LT FL A
ST & A FD AW g AF IR ATA
1T TATEAT AAY & HITTAAT F T QH
o feafa @ a0 I1gd & FHL T (9
st 9% faang gas fr #ied s'rr S«
TEH & T TS 1T TEI G,
T T AT FT AIAA g1 T
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[t &= @ra]
& ST IWHT ATAHT AT THAWA ZIaT
& o= Qe feafq 7 gavd s S
At & f frg § oraqAIST 21 o,
FFATT FAG F1 ST | qY ATFATSSHITA
F T qgA AT FT fTAT qUF AT
arfgw, faamn & ST FET AGT g
Frfgy, fewmr & eaT FRST T8 g
=rfge 1 T fawm fawge e gMr
arfgn & Juwarzsem smod fag
0% & I A9aTsSo o419 & fow A
g1 BUTY AR § AIAAITANA UF
AZY {7 & ST U & woe &y wrefEy
U  SAST FT FATM | U g ST AT
FY qTET AEA ¥ A § I FT IS
AT W |7 U qoe qieeq F¥ smem-
foretr 1AW F7AT, 0F Ao AW Ja
FIAT, 7F UL &1 THaAT & | AAAATSHIT
N, TE UF AL &1 FwaAT |

T 9 0T F AT W@ FY
F AT AMAATTAYA  FIf9T, Fl-
wrEeE FT KA, @7 ATAEAEA &,
agt 9t Rl | Miwdatar 11 A
F fay, gamearaza 51 AF4 & U
Fiforq | qF 3PR & B wradg w4 ofv
q 99 fr 95 F79 IIWE, F197 & I
F——31T @rer off IFT & ard a7
U T FH UF AT & y7a T GAT ATATIIT
da7 F 41 foF Fraer A1 Frge 1 AT qTer
qg S Al I AT TCTT F AT AT
ag T-AAfad T w7 =T FTE,
ag ST A FACH fquy fr fwfare
TgF @ Frwd A FWOF A7 Ay
FT HLIT Thfazaen frar s oA

g7 Weal & AT, F TA J1AT F ATy
=g fast &1 g997 Fwar g & qaa
wEAfza QU W, ANl &7 gver
srfee gWIT ot F3qHT 1 gy aTAl A
Fraar faer gFr ) gfe g7 =F far

T A TR FF TAAATIAA FT AT
FRIAT FFaT 1T YATATISIAA FT T

\
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AT ART F1 CHACATIEAF F3 & g
eI fRar )

SHRI BIPINPAL DAS (Assam) :
Mr. Vice-Chairman, 1 warmly congratu-
late the Minister of Mines for having
taken this bold step in the interest of
development of our national economy.
Taking over of 700 and odd number
of mines at a.time spread over six diffe-
rent States is not a very small thing
and I certainly appreciate the courage
shown by the Minister; under Mr.
Mohan Kumaramangalam we have seen
this progress from copper to coking
coal ro Indian Iron and Steel and now
non-coking coal. All this has happened
only within two years and this is cer-
tainly a very admirable performance.

SHRI BABUBHAI M. CHINAI:
You have forgotten copper,

SHRI BIPINPAL DAS: Copper I
have stated; I started with copper in
fact. Sir, I admire Mr. Kumaramanga-
lam for his steady but sure steps for-
ward. one firm forward step at a time
and in time, thereby adding a mew mo-
menium every time to our determined
march towards the goal we have set
before ourselves.

I need not put forward any argument
in justification of this measure. Mr.
Mohta tried to put forward the case of
the big business under the clock of
pleading for the small man and the
Minister has already answered it, There
is absolutely no doubt that this industry
has gone under public control and public
ownership throughout the world except
perhaps in the USA and its nationalisa-
tion has been long overdue in this coun-
try. ‘This industry plays a very impor-
tant role in our national economy; it is
the principal source of our energy and
such an industry needs quick develop-
ment, From about 70 to 75 million
tonnes annually we want to take it to
150 million tonnes and it requires a huge
investrnent. The private sector which has
been holding this industry so far has
proved to be absolutely incompetent
either to expand or to develop or to do
justice to the workers and to the national
economy. Therefore I need not go info
other arguments by way of justifying this



245 Coal Mines (Takirzg [22 MAR.
measure. This industry so far held by
the private sector had become a fortress
of corruption, dishonesty, inefficiency
and swindle, swindle of the nation, swin-
dle ol the workers and this Bill only
seeks to level that fortress to the ground
and I therefore welcome it.

Sir, the wonly point that strikes me is
when you have taken over the entire coal
industry, why leave aside the captive
mines of TISCO ? Why is this? Why
not the entirg industry come under
public contral, public ownership, so that
we may develop it in a coordinated
manner with a national policy in this
regard ? T have not been able to under-
stand the precise rcason why the coal
industry under TISCO has not been
taken over.

. Secondly, there is the point about 20
paise compensation. The Bill says that
the intention of taking over the coal
mines is ultimately to nationalise them.
Only because you say this you have to
pay this compensation of 20 paise. If
without saying that you just take over for
the time being for a limited period of
two or three years you need not pay any
compensation and fater "on we may
nationalise it.

So, why do you try this experiment
today only by declaring the intention
that you are going to do something
tomorrow? We can very well keep it un-
der our own management, under State
management for two or three years.
Then. I do not think we have to pay any
compensation, but we shall have to pay
dompensation when the ultimate intention
is made clear. Why do you not then
straightway go in for nationalisation ?
Why this intermediary stage? I fail to
understand this particular point. Then,
Sir, when compensation is paid, whatever
be the amount, I submit that some
amount must be deducted from the com-
pensation to be paid to the mine-owners
for : (1) the amounts due to the work-
ers on provident fund account; (2)
wages, unpaid to the labourers; (3)
assistance given by the Coal Board
and.  subsidies given for labour
welfare schemes etc. which  were
misappropriated and  not utilised;
(4) royalty and cess not paid on pro-
duction which was concealed and un-
accounted. Some part of the production
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was unaccounted by the mine-owners

and to that extent they have not paid
royalty and cess, We should realise it
from the compensation to be paid to the
ming-owners. I am wondering why this
provision is not there. Most probably
the Minister might have forgotten it. I
do not know. Even if this decision cannot
be introduced right now in the Bill, I
hope some steps will be taken to rectify
this mistake or lacuna.

Now, what I am going to suggest is
important, 1 know that the public sector
of late has been improving. 1 have seen
the Minister saying in the other House .
that in the public sector we have got
some very excellent and competent men.
1 do not deny that there are very com-
petent men. But what I insist is that we
must have a correct and comprehensive
management policy so far as the public
sector is concerned. In this regard I
cuggested some time back that we should
build up a special cadre specially trained
for the purpose. People who are trained
for the 1AS or IPS or that kind of thing
or people who have retired from the
Army just do not fit in. After all the
people who manage the public sector
industries must know something about
industry something about business and
something about commerce. This busi-
ness management has been overlooked.
So, T would insist that there must be a
special cadre builit up for the entire
public sector and particularly in this case
1 hope Mr. Mohan Kumaramangalam
will make a beginning.

Then, I do not want that all the form-
er officers in these mines should be dis-
missed. Those who are competent, those
who ate honest, those who did not take
part in the crimes committed by the
mine-owners and who were free from
guilt should be retained. Also some of
the mining engineers who started small
mines should not be displaced. Their ser-
vices should be fully utilised, although
they happencd to be owners of small
mines in the past and if they are not
otherwise guilty. At the same time 1
would suggest that the mining engineers
who will be mainly responsible for
managing these mines, for working these
mines and developing these mines should
also be given training in cost accounting.
Not only in this case but the engineer
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[Shri Bipinpal Das]

in other cases also should know cost
accounting. In this particular case 1
would suggest in order to improve the
efficiency of the mining industry and
the coal-mine industry and in order to
make this industry contribute substan-
tially and significantly to the national
economy the mining engineers wiil have
to be mainly responsible for conducting
the mining operations and they should

also be given some training in cost
accounting.
Take labour relations. In the past

labour relations were not good in the
coal industry. Everybody knows 1it. Very
often we have heard in this House itself
trade union leaders complaining about
injustice done to the labour in coal-
mines. If my estimate is correct about
Rs.22 crores have been misappropriated
by the mine-owners and this amount was
due to about 4 lakh workers on provi-
dent fund account alone, That indicates
to what extent or what is the state of
labour relations in the coal-mines. I
hopc when the Government has taken
over, the situation will improve. Then,
the confract labour system must be
given up. Either we take them in as
regular employees or if we do not need
them, they may be employed elsewhere.
The system of contract labour cannot
be done away with at one stroke, 1
know. But as early as possible, this
system should be completely abolished.

Housing conditions of the labourers
are absolutely hopeless. 1 do not wam to
go into the figures again, They must be
improved. 1 understand that there are
Rs.7 crores in the Labour Welfare
Organisation Fund and that amount can
be very well utilised for improving the
housing conditions of the labourers.

Mr. Banarsi Das suggested about
compulsory insurance and that must be
there.

But the most important step that you
have to take not only in the case of the
coal industry but in the case of other
industries also that come under the
public sector is workers’ participation in
management, As 1 understand socialism,
I do not think nationalisation by itself
is socialism unless the workers are made
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to actively participate in the manage-
ment and they become part of it. They
must play a part in the management of
the industry after nationalisation. Only
then it will be a significant step towards
socialism. Otherwise, mere nationalisa-
tion itself will not lead us towards social-
ism. Therefore, I lay special emphasis on
workers’ participation in management.

Immediately after the takeover, the
prices of coal have gone up, particularly
that part of coal which is used for
domestic purposes or for brick burning.
We also know why they have gone up.
There are people, some middlemen,
black-marketeers and profiteers who have
deliberately created a situation of short
supply and rising prices in order to dis-
credit the Government of India or Mr.
Kumaramangalam or nationalisation it-
self. This is the cause. And the prices
should be curtailed.

SHRI BABUBHAI M. CHINALI: Is ti
not a faclt that the wages of the labourers
were to be increased and therefore the
prices have naturally gone up?

SHRI BIPINPAL DAS I do not
agree that wages can be increased by
allowing the prices to risc. The prices
have been allowed to rise—where ? In
that section where it goes into private
consumption, domestic consumption so
that the people may directly feel the im-
pact and revolt against nationalisation.
A short supply situation has been created
deliberately although I know that the
distribution system is not perfect. I also
know that there is a shortage of wagons,
railway wagons. We need about 2800
wagons for coal in place of which we
have 1700 wagons. Shortage of wagons,
defective distribution system and supply
system.

SHRI BABUBHAI M,
Then why accuse ?

SHRI BIPINPAL DAS : ...and over
and above, the black-marketeers and the
profiteers have deliberately created this
situation of rising prices and short supply
in order to discredit the taking over of
the coal industry. I hope that the Minis-
ter will take quick action in this matter.
There should be a proper distridution
system also, That is the need of the hour.
I hope the Minister will not lose any

CHINALI :
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time in setting up this machinerv «» hat
people do not suffer from shortage of
coal or high prices.

Ours is a vast country. And coal comes
mainly from the Eastern iegion and
partly from Madhya Pradesh and Maha-
rashtra. It is to be carried ali over the
country and supplied. So, I suggest that
coal depots may be set-up region-wise
as centres for supply of coal in different
regions under the direct responsibility
of the Government itself,

Then, Sir, 1 may also suggest that the
catire coal industry needs reorganisation

including the Coal Board. the (oal
Controller’s Organisation, the Coal
Mines Provident Fund and the Coal

Mines Weltare Organisation. The whole
set-up needs thorough  overhauling
and reorganising. Otherwise, T have
doubts whether we will not tace a num-
ber of difficulties in progressing lorward.

Sir, T would submit to thc Minister
another very important point. I hope
Mr. Mohan Kumaramangalam will lend
me his cars. .

THE VICE-CHAIRMAN (SHRI
RAJU): Please spare the Minister, Mr.
Krishan Kant.

SHRI BIPINPAL DAS : 1 am draw-
ing his attention with some purpose.
There is an urgent need of reassessment
of the existing reserves, colliery by
colliery, and for exploring new reserves.
In this connection I draw the attention
of the hon. Minister to the North-East-
ern region. The North-Eastern region
produces very little coal today. But a few
months ago I told the Minister person-
ally that the entire North-Eastern region
of Assam. Meghalaya, Manipur, Tripura,
Arunachal and Nagaland has not been
properly and thoroughy surveyed by the
Geological Survey of India. Till now
little coal has been discovered, tut we
think much more wealth lies hidden in
that area, Not only coal but many other
mineral resources exist there. But a
survey has not been made. That is why
this entire region remains unexplored
and unexploited. So far as mineral
wealth is concerned, I would request
the Minister to set up a special regional
centre of the Geological Survey of India

r
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in that area so that the operations can
be directly conducted with direction
from the spot in order to have a
thorough and complete survey of this
area so that the geological wealth lying
hidden may be exploited for the national
purpose.
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Finally, Sir, 1 conclude by saying that
we are also in need of a domprehensive
fuel policy including not only coal but
also oil. 1 know oil does not come under
Mr. Mohan Kumaramangalam. But he
is a very dynamic man, He has shown
the way and he will take steps and,
through him, I put it to the Government
of India that a comprehensive fuel policy
has become the need of the hour. 1
need not explain to him my idea. 1
hope the hon. Minister has under-
stood my point. We know the require-
ment of fuel today and we can very
well envisage the requirement of ten
or twenty years hence. Unless we have
a comprehensive fuel policy we will be
in serious trouble, 1, therefore, hope
that Mr. Mohan Kumaramangalam will
take some steps in that direction to
evolve as early as possible a comprehen-
sive fuel policy including oil and coal.
And then a master plan will be required.
a master plan for the whole country, for
exploration; for development, for pro-
duction and for distribution, This is the
most important task in fulfilling which
the Mines Minister can certainly play a
very significant role and make a lasting
contribution. Let me hope that Shri
Mohan Kumaramangalam will accept
this challenge. Bold and dynamic and
a man of action as he is, he will help in
accelerating our development in this very
vital and significant sector of the nation-
al economy. With these words I support
the Bill.

e
5t FNGT TAIE /I (THAF )

IuaaTafq wERg, WAl HERT ¥ AU

Fa9 7 98 Fg1 fF fda 7 oy 17 mew

FT ATAATES & TFT & T T A

I 2% UL S q=7 dgifaw I gy

3 oz T A SEEN 3 AN T AR

IgET aergFr foar &Y e Ay

srafa A8 Fv =rfen | forw awa s
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i 1o AT AT TeEraEn fRar
q7 I9 IR UF Hag o7 5 7 5T
gl w1 T UREET FT A |
I T FALT WM IAFT  qRIG-
HIO FI A HIG AT q% A fqw &
fr dur 399 €T 81 @I 2, A &
AT qrferet AT T8 FY I @Y E, -
VT T THEST & AT E, T J dRX F
R ZIAT SH g8 T8 9 HIT 3R 39
T 9, &1 99 gAY 497 9gy fFwav ?
Iq GHA FEEEAA X F A qfFAT
A HOATE AT A J1 AWt g3
FEF FTO F 37 G Arfawt & fewm
® 7z arT 9371 g % g @Ay &7
Wt TEIFHTr FRT WY IqF FIW
FAF a7 hdr ot GHTT FT TAARLHS
g, faet ot w1 gE AT faa-
Fe 7% &1 TAT | g AT 7 AT Fgar |
JugwTafa Agiey, o &g o S0
T 9 & 9%%T £ A uEfa & avev
wfq @y €, Jeiv uF fram agae

FY oY | IUF T TG AT gATY Her &,

aa¥ fafawe =t #ARe Fo wifedwz
ATZS STHT UF 27 #fy Foar A 7
Sgafear g | SRR A AW ATH S AT
2 & Su waa Sy st F9 w1 TRE-
For fFaT SEF FTO F T AT A
FEY 937 g€ | T UTIRT HAT AT g
areF fr Ifas e § AF W gwar
a1, AT TEREE A SE-EEAT AR
Zea ® fams qar frar o ag »fma,
QIfedFT AgT FT 22 @A T
21 S fF = Feuror Tw ¥ Fiz far

g —

“Insofar as the enforcement of
Safety Regulations is cdoncerned, the
Director-General of Mines Safety has
reported that initially the take-over of
coking coal mines did have some
adverse impact on the working of the
remaining coal mines, particularly in

|
!
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the Raniganj Coalfield, However, it
is possible that the standards of main-
tenance of machinery would go down.
But the Director-General of Mines

Safety would be keeping a careful
watch.”

T F #19, ITEWNfT wgew, sft
FHTN TT X F a1 3—

“Lately fcar of Government taking
over of non-coking coal mines follow-
ing the recent nationalisation of ocok-
ing coal mines has made the private
sector cloal industry shy, The stand-
ard of implementation of safety laws
in some of these mines is generally
going down since the owners are not
investing any capital and even for
day-to-day running of the mines, there
is not sufficient spending of money by
them.”

ag T T AT FT WA F 1 7Y w97 fr
ATfE< AT €¢ AT TF IAFT 21T &I
fawga wi faar 7 stast FET O ar
afFw S=EE F A F AU TEEE
FGU AMEm ar AR I Awg
T FIG, TR AA-TAFT. TAH] gred
gUF # AG AT KT gR a8 ATTHE
faar; @z g & fF o Faw a7 |
JIFE ARHIE F Fe F@ 92 fyg
FT faur § & Wmade § A9 gea #1
AH-gAFE GE FLA | q@anT fzar |

S U AFO fFaT T 1 e a
d% g arer A | IFqS T g 98
gifedrg ATHT Ul WEIRT & g
1T SHET TFF I € I I§
o FY-A g% off ? wed 3 F4 A
foegr ? f9q T9T AT 9gAT ATIH FT
TEFFO {7 A1 S 9T FL AR
7, ®1% fagwa a8\ o7 1 ATHT 9 97 -
d5% g I § IqF A TATE /A
arfedq & ErQ UEAF FAT, THH
FH-HT gF 2 7 99 fF g 7 gger
=t gf 5 wifaw mfesda &7 1 9max

| waddz & am & SEF IwwW

-
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waegT-aTteRdt faeead dar &1 oy 5/
T, I TAA F WL HIAT AMET,
gL EMA B Agl Uy At w@ ot
FE T AT fF-ATSE T @ AV
THY S Od oA arq agr dr S
AF-ATIe 1 AT R A AT AR
FAT FHLAT AT 4 | UF a7 4g A9
fag 71 7% f& *rm wEE F A AT A
IF AR a1 fF AmAaEsT
Y arT 2 | ag fF 99T 7 saweHe
@ Fv 7Y F, 9 TI-ILFE T FLAS
g ¥ | AR ANEAT A F FFH
Frew 9 ° # Fgm PR omfEaw A A
ggfa & & o 1 = wigE gen-
W Tag o AW & dfsw g A
FA & dfsT § 39 IFT7 AT 70907 AN
o4y fr Afgam 7 Y guwr wfgwe &
& SAHT TH AFTT GEATT T | 36 T&
mfeaq =17 & fqu 97t g7 qeww w©
g Rmemaar iarmag
IHET? T FIGFT FT GETAR FIAL
g, g|wr § fadtg Fvar g

geaqamafd wgiy. aga-dr 9 e
TE | o I WE oA Fg @ 9w
TYEHZ F TRL AGAHE H1 GHT FIET
qEAT & 1| Iegin frord aF Fr fe 9@
q ot frod d% FroF {92 1 Fe
T E | IR FEr E—

“According to a Reserve Bank study,
the rate of growth in gross fixed invest-
ment for the coal industry in the last
four yecars was 6.3 per cent, as com-
pared to 5.9 per cent in Cotton Tex-
tiles, 6 per cent in Cement, 5.1 per

cent sn Paper, 3.3 per cent in Oil and
5.8 per cent in Steel.”

A W 29 A FHRASE F9 q1 AAAT
HelY ST F@ W fF (e saeewe q@ gat
g1 a8 § AW Agar § & 97 7 oA
AT A AR T WRAFH 0 54T 2,
IgF a1z 7 98 wag fra g ) St
it foord g% Y f70e &, 301 719 3|
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#fer, IR g ag qer e § fF
AT SIS % AFAA | a0 gAa a<r
FJEITRI TS 471 FgF AFA & fuo
AaTT AT £ 1| TED ATT I Ag W
7T &
“The

increased
1965 to Ro.

gross  block of the mines
from Rs, 40.94 crores in
53.56 crores in 1971
The value of other assets in 1971
amounted to Rs, 21.69 crores and
capital funds plus reserve Rs. 28.40
crores.”
THAT &Y AGY, THF HAAMET 17 FAT Fo
Fi faesly #iEy Y 7 Fv% 39S we=v.
a2 g S feafs w7 A 4
T @I @Y IAY 78 8T Avar & I,
grAT @d 47 | Fg1 qF a9 QAL A/
HATT ¢ A9 AT F FAANT FHANEL
F1 a9 fear smar & omr agy fem
AT #, ®§ TH Ggifa® 9 7 qE S
JTEaT, AfF9 JET A% rEEEr  #v
I AAr AEIIT T TR, q I AGAT
# aar 771 g ¥ frw w% mw awwe
q WY 3 ATHE § geR fEAT 2
vx Wfaw g2 12 99ad, 1973 F A
39| ag gAT
“At a tripatite meeting held on 12th
January, 1973 at New Delbi under the
chairmanship of the Union Minister
for Labour and Rehabilitation, it was
disclosed by the Minister of Labour
that 80 per cent of the workers were
cnjoying the benefits of the Wage
Board recommendations and that 20
per cent of the collieries which were
small and producing low grade coal
were unable to implement owing to

the extremely low price realization of
the coal.”

Ig 9 WA AEET A S qa% F F,
IR 12 FRII, 1973 FT T
feat & | @1 WY SR Ay wgEE 0
fed, ag @mar & 5 sam A1 W gw
g g & gua 27 120 § TAwT -
F1T0 T | 7 7 WA & fao dareg
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[ St wwTE Ay

f& ug afas 3ot § &1 W FT 10
JAW 77 9T 9T § AT ITH O/ AR
F AT A BIST 1 &FAT, AT THHT
TFIAMGENT FT | g UF qgIaF
i & | At St e e feefarem
I AT & 1R q AT FG! ¢, WG Ig
TaFzHe ) 19 E), 918 AW 91 AT AT
g, gAaT grem s famsr & fram
faarrey 1 cag T A famer § | AW
T faTTe &7 AT H1E FTL07 &1 Gl
g, a1 QLRI ¥a7 gY gl § |

WeT aF GaT el Fr aIq g, ol
@E q F FG ¥ UF G5 Fg
R A f 9g a1 favg adt § 5 o
FWr F79 & G &R T ¥@qF FA
FT FIAT qQTE | AT TH LRI A TTHT
TETHE TG A, q@ % @
FIAT ALY FET | UGHI A F qE
I 7g of fF #rer $F ew ¥ fyamr
AT IFFT FAT TEr TSI | TG qAF
WIS €39 R 98 9T, 39 G097 aF T
FIT q TIA TQMAT JATS 7T a7 31T
FIAZIAH QI H AT A FAF T H
AT &Y SR W 30 19 =gy {27 | afav,
ULTAFIT & AEAW § [T AZET AV
Z9 3T AN E, 9 T A R ? 7 T
#1 feafa ¥ G421 F3AT =1RY € @ =E
¥ sre¥ | fore o welt weew gev 7
TR T R 9,519 o worg ¥ oo Aa
& fAu s fear ar, @1 9w a®
T At a1 1 anfex fRar Awige
g .1 99 w7 R wver wrsm &y feafy
T qET &, AQr F @7 v feufy A9
TR g, ST fF Ty geediw | & ) S
fF Algar algq ¥ avqaw ¥ A< 7
AT &FT AT % F19er F o7 &1
feafer o amt it qeiTEST Teedte &
S AaT F1 feafs & faw § 1 a1 7
B FT FAAT BT 5 A Faw agr
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YT s feurs #3974, T Iq% A=<
FH FIG G | GA 977 0, Fre-Gies
T FTH &3 a1 § fF g2 0F e At R
wge 31 fzw ar 30 fa7 Fm F79 F
78 fastar ar | #1¢ 25 fen A F@TE
FIE 20 fad FTH HWT § | AT IW THIT
&t feafa agr o & 1 ate &1 Weeex
AT JeEq FLATT qIZT 7 A1 39 &
T g § fF A9g0 FT 0F qga a3y
T FNT Glogq # TFAGHE F ATER
FAT AICAT, ITH FIWT AT T2 AT,
av sraer Fgl fF agr &3 570 gfawes
q T 25 FATT ATRHT FgT 7T qTEalg
AR T TG | q1 TqF /AT g AL §
ff ag AT aPIFWAZTFQ@ T 1 &r
gal & fF 9§ § $® AW A7 9gr &9
fea = fFar &1, g9 7 15 fea @
fear g1, Faifts agr 38 sFE agfa
2 A ITHT AT 7 w77 F w1 fmr
g f& # wreg 7 FW F & a7
TR TR T AL F FTH FA & TUH
§ forwr g, T @ ST & 1 AT AT IART
AT I T FAFIAT I AAE | ST FY
T II QAT & faqre #7¢A7 93977 )

TF qIT F AT F AT fA3gT Faw
=T 1 Feerfenm 51 fAafa & qag
¥ 2199 T ITF HU S5 F wrgefar
JTT, TFT FHTT 9T I weeifeag
Fr frafeq 99 1 g1 a%ar § fF a9 &
HaHT i IHH A FT W | WA
a7 & 91 ¥ Feeifea gy &% &, afwa
AT FY AFT 97 F1$ wHT T q1F w7
TE FT, T ATA AT HT & F1 TqATHT
=i i s 99 & AU 17 & W= far
frag 3 &1 @ § AT fF7 (e o<
ATT FAFT ACaATIE HIAT TR |

Jugwafa wgea, 9 3@ Al ¥
FZAT FTEM 6 S FI07 AANT HeAT
St 7 firerd ag 170 3@ 9X AR A€
ZIT | T A ¥97 F1 q12+g F1 fegfy
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g W % fag OF g daT fa
AT I 74 ¥ fqeaary a7 F I
2 | ATFTT FT FE W AMAE afFT A
2 T =/ A% A M AT H7 qTHIT
A yifedq A T qAT FT AT FEAAWT
fFar & € gaeT T w7 ¥ 0y F@r
g o1 F% 7 77 38 &1 7 737 97 5
S AT &1 aar 7w o o7 fEosa

\ I ATZE FT WEFFT 3 AT 2

AT F ATfeAT FET ATAT ATEY A7 |
a9 AR A TH AT F1 AT AT qTH
% gaeq W ¥ W 8 JIT Fgd % faaw
TV ATET A9 9 I faad g
2 =rfew 4, e dar s=1aT 9ifge ar
3 =1 feran 1% ag qr s sm
& fag, fawwr 37 o ¥ fadae M
o 0% a1y fF {97 & 399 %7
ga7 AT AAT AT @r AT AT TH
A OF GFIT A AWAT GAT S A
3T IAFT AN 9AAT § AR IS
zrq faqar qar femr @ @wAar or
faar T AL ST F W I AT FY
gEE @¥d  FERT § AT TEE
famard aTd AET wEl S A E |
T8 9& fA33T FE@TE |
SHRI NAND KISHORE BHATT
(Madhya Pradesh) : Mr. Vice-Chair-
muan, The Coal Mines (Taking Over of
Management) Bill, 1973, brought be-
fore the House deserves to be welcome

and T congratulate the hon. Minister for
having brought this Bill.

Sir, in all genuineness I ‘'feel that this
is tight step mn the right direction. It
was our fecling that the Government

. has slightly delayed in bringing this Bill.

But one can understand that such an
important measure like this cannot be
taken up in haste. All the pros and cons
have to be gone into. Therefore T would
say that it was in the wisdom of the
Government that they brought in a little
fute. All the same a measure of this
nature cannot be undertaken after it is
fully discussed here. Therefore, Gov-
ernment is perfectly justified in bring-

/

[22 MAR. 1973 ]

258

Over of Management)
Bill, 1973

ing forward an ordinance first to take
over the management of all these mines.

Sir, this is not something new that
we have been asking for. We have been
asking for it since 1949. ‘We’ mean
organised working class. It is true that
an industry of such a big magnitude and
of such basic importance to the deve-
lopment of the country cannot be run
by the private sector. It cannot be left
in the hands of private owners. This
matter was discussed in the Estimates
Committee when they examined the
working of the coal mines in 1954-55.
On that occasion, the Committee had
observed :

| If nationalisation is postponed by
l25 years and the industry is given a
free hand, there will be little left at
, the end of the period for the coun-
try to take over. We will be left
with a number of units, which, if
not affected by underground fires,
and other hazardous conditions,
would be uneconomic to work.

“...At that stage the prospects of
the nationalised mines producing the
requirements of the country at a fair
cost will be remote and the chances
of nationalisation not succeeding will
be greater.”

Not only this, Sir The finding of the
Estimates Commuttee was that little fresh
capital had floned into the industry and
that there had been little progress to-
wards mechani~ation and, therefore,
technically the industry was still under-
developed. The Committee had, there-
fore, no alternauve but to come to the
conclusion that in the long run nationa-
lisation of the coul industry was essen-
tial in the interest of industrial develop-
ment.

Sir, it s not ~omething extraordinary
| that the manageraent of the industry has
| been taken over It should have been
' taken over much earlier. All the same,

better late than never. Sir, my friend,
{ Shri Mohta, made a comparison of na-
. tionalisation of this with the nationalisa-
tion of the legal protession or the medi-
| cal profession. [t is not so, Sir. The
, point is that in an industry of this na-
ture it requires reserves, it requires cons-
tant development and we know the way
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in which the colliery owners in our
country had dealt with the mines. They
believed only in profit-making and in
exploitation and not even for a moment
did they think of developing those mines.
In a modern society, Sir, it is the State
atone which should undertake the deve-
lopment of the industry of a vital nature
like coal mining. Sir, the point that was
made by my friend on the other side
was that the private management was
doing a good job. Sir, for the last one
year, thinking that the mines weré go-
ing to be nationalised, they did not take
any interest and that was precisely the
reason why there was a demand that the
coal mines should be nationalised.

Sir, the other day a very serious and
major accident took place in which many
precious lives were lost and this brings
us to a major point. After nationalisa-
tion, the Government will have to take
some positive steps to look into the
safety of working in the mines. There
is a lot of potentiality and the potentia-
lities for having safety measures in the
mines will have to be utilised by the
nationalised mines which no single em-
ployer could have done. Then, Sir, the
delay in bringing forward an amendment
to the Mines Act is one of the main
reasons and we hope that when the
Mines Act is amended properly, it will
provide for all possible care to be taken
for providing minimum conditions for
safe working and safe operations in the
mines and for constant improvement.

This will naturally require constant con- b

sultation and dialogue between the
presentatives of the workers and the
management because the trade union
people are as much conversant with the
working of the mines as the technicians
are. 1 think that the new amendment
to the Act will help the Government in
seeing that hercafter no such casualty
takes place and all possible and feasible
steps will be taken to avoid such a major
accident, which took place the other day
in Jitpur Colliery.

re-

Sir, in the case of accidents and disas-
ters, where Courts of Tnquiry have been
constituted, we do not know how far
the recommendations of these Courts
were implemented. This requires to be
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brought to the notice of this House, Sir.
No doubt, Sir, while complimenting the
honourable Minister for the immediate
steps that he has taken to announce the
appointment of a Court of [nquiry, |
would at the same time like to know
from the Government as to how far the
recommendations of the Courts of In-
quiry held in respect of accidents that
took place previously have been imple-
mented and in how many cases follow-
up action still remained to have been
taken. Sir, in the present case, I am
sure the court of inquiry will associate
representatives of labour and other spe-
cialists who very well understand the
interests of the industry and also the in-
terests of the workers who have been
working there.

Sir, it has been said that there has to
be effective participation. [t is hoped
that in this new venture which the Gov-
ernment of India has taken—it will not
only be a slogan but it will be given
proper effect also—the trade representa-

| tives will be associated at all levels.

Sir, this industry which has been na-
tionalized has passed through various
stages. There were private collieries.
There were collieries owned by the Gov-
ernment of India through the National
Coal Development Corporation. 1In the
NCDC collieries all the recommenda-
tions of the Wage Board and legal pro-
{ vision are properly implemented. ..

SHRI BABUBHAI M. CHINAIT:
What about the losses ?

SHRI NAND KISHORE BHATT : T
; will come to losses also. There were
collieries that were mnever registered.
Under-hand dealings were taking place.
There were officers who were paid huge
salaries of four thousand or five thou-
sand rupees a month. What for ? They
were being paid this huge salary be-
cause they were a party to the private -
colliery owners in all these under-hand
dealings they were indulging in and it
wag as a prize that the officers got so
much. T hove that in this new set-up
due consideration will be given and duc
care will he taken to see that the officers
are the best. T can say in respect of
those officers, who took their degrees,
after spending a lot of money and after
undergoing hardships, who come to the

N v
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public sector instead of going to the pri-
vate sector, that it is not a less patriotic
service than any others can claim. At
least in the set up that will be created
by the Custodian, this aspect will be
taken care of fully and the question of
seniority and merit will be taken into
fullest consideration. Such officers who
were indulging in
should be transferred or retired so that
they, because they have got enough
money, can go and start new industries.

Sir, another ill with which this indus-
try was suffering from was at the hands
of contractors. We have passed here the
Contract (Abolition) Labour Act, but

that remains oniy on paper. T feel that
the contract system should be done
away with. In the present set-up the

contractors were charging Rs. 7.50 but
they were paying only Rs. 3/- to the
labourers who were made to put their
thumb for Rs. 5/-. That is what is go-
ing on. Now, in the larger interests, I
would say that this policy covtract sys-
tem must be done away with once and
for all.

Sir, in 1942, to boost up the coal pro
duction and meet war requirements the
then Government, the British Govein-
ment had their own policy regarding the
recruitment of workers. I am glad that
that organization has gonc. We do
not believe in that. We do not want
any discrimination between one worker
and another. There are some feelings
in our friends from U.P., particularly
coming from that side.

nothing against them. Any worker can l

talk to another worker. 1 remember there
was a Sardar who would not tolerate
this. A ‘danda will be there so that he
does not open his mouth. They are being
used as a terror to other workers so that
they can have the things done as they
wanted. Tt has been a very proud class
of workers. The people in the coal
mines are very hard working people and
we feel that justice should be done to
them and they should be treated as other
workers in other places are treated. I
would only say that after thesc consul-
tations, immediate steps should be taken
to improve the service conditions, I
would expect that continuity of service
and security of employment wiH be
there, the difference between temporary

[22 MAR. 1973 ]
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( and casual workers will go and the pay-
{ ment of past dues will be given top prio-
I rity by the management. All the awards

and agreements which have been enter-
} ed between the workers and the manage-
' ment will be implemented. With these

words, I welcome the Bill. T congratu-
| latc the Minister for having brought it.

SHRI KALYAN ROY : When we are
{ discussing about the Coal Mines Take-
over Bill, the United States Scnate 1is
also discussing the strip Mining Control

Bill. Tt appeared in yesterday’s WNew
' York Times. In evidence beforc the
United States Senate Committee, the

coal leaders and the leaders of various
States stated this : "

“A great world energy conglomera-
tion interested only in profit has ex-
ploited resources all over the world
with little, if any, concern for the
people of this country who either con-
sume their products or work to pro-
duce them.”

If this is the condition in the United
States on March 15, then one cap ima-
gine the working conditions in this coun-
{ ry so far. 1T tributes have to be paid
\ and garlands have to be given, then they
| should be given to the leaders of the

trade union organisations like INTUC,

| Hind Mazdoor Sabha and All India
| Trade Union Congress who have been
agitating sincc not the day when Mr.
Kumaramangalam became the Cabinet
{ Minister, but for the last 20 years for
taking over all the coal mines. There
| have been shooting on this issue. People
have gone to jails. Thousands have lost
ltheir jobs in the last 20 years on this
demand.

‘ Sir, a resolution was passed unanim-
; ously in West Bengal Assembly in May
requesting the Government of India to
take over the entire non coking coal
mines. When the Government did not
move with the workers, they had to go
on an all-India strike on the [5th of
January. The first issue was the take-
over of the non-coking coal mines. It is
the first time in the history of the trade
union movement in this country that 4
lakh workers went on strike affecting
| 800 coal mines. Even the workers from
the mines which were taken over went
on strike on this issue. Therefore, if




~263 Coal Bines (Tahing

[Shrt Kalyan Roy}

congratulations have to be given, and 1if
flowers have to be given, they should be
given to the miners who went down and
worked even without getting thewr wages.
But I will be failling in my duttes 1f I do
not congratulate thc Minuster of Mines
who at last took courage 1n his hands
and fought more wnside the Cabinet than
outside i order to get the Bil passed
because I know how hus dear Cabinet
colleagues and how some of the Chief
Ministers opposed this Bill tooth and
natil

Sir, the coal industry was the biggest
generator of black money. The entire
Bihar politics was wvitrated by black
money coming out of coal mmes One
has only to read Shrn K B Sahay En-
qury report to find out how much
money came out of the coal mines and
where did 1t go This money was also
playing tn West Bengal politics and 1t
has lately entered into Madhya Pradesh
Why do 1 call 1t the biggest generator
ot black money ’ It 1s because what
was shown to the income-tax authorities
on ackount of wage bill and other bills
was not actually pard The difference
was pocketed It 1s presumed that
about 20 to 30 crores of blach money
used to be pocketed by the mine owners
in various States particularly the mine
owners ot the non-coking mines

Sir, I leave that aside, My Kumara
mangalam  pomted out m  the Lok
Sabha also 1n his speeches—it 1s known
to everybody—that there have heen
plenty ot awards giving wage rise, for
housing, medical facilities, leave, sick-
ness benefits, bonus and because of that
the coal price was rased The mune-
owners used to come and say ‘ How can
we pay so much to the workers unless
you increase the coal price 7”7 1In the
last ten years, the coal price was in-
creased many times, a 100% increase
was made 1n the last ten years in coal
price, from 1947 to 1972  But later
on when the workers demanded an 1n-
quuy, it was found out—and it was ad-
mitted on the floor of the House— that
70% of the workers did not receive any
wages—Ileave aside the wages as per the
Wage Boards recommendations Can
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| you believe a worker gomng down and
working m a mine going week atter
week on the pay day—Saturday i1s the
pay day—and asking the manager for
his weekly pay and tne manager saying
Cealcutta se pai a nahin agva 7 In other
words, money has not come trom Cal-
cutta He goes the next week and gets
the same reply, he goes the third week
and gets the s~ame answer Later on
he 1s called one evecning by one of the
big tough men of the manager and he
says If you take less wages and give
your thumb impression 1n receipt of
tull wages, then only you will be paid .
And that i1s not an exception, that 1s
the rule It you go to the coal mines
vou will see the pay counters In the
coal mincs a hiterate worker 1s a suspect
Theie are special instructions that any
worker who knows how to sign should
not be allowed to sign Therefore, the
hole at the pay counter 1s so very small
that a worker can only push his thumb
inside 1n opder to give his thumb im-
presston  That was the condition pre-
vatling il 1973, this mediaeval condi-
tion was continuing ull then

When the workers demand payment
ol bonus wages or salary, they are
threatened with closure  You have
heard in this House Mr Kumaramang-
lam state that about 65 coal mines have
been closed down 1In the non-coking
coal mines in the Ramgany belt alone—
the rest of India 1T am leaving, I am
lcaving Jharia and Madhya Pradesh
where coal mines have been closed
down—not because the mines were ex
hausted, not because there 1s no coal
but only to pressurise the workers to
accept lesser wages For five months
<1x months cight moanths or two years
the coal mines were closed down Per-
manent workers do not get retrench
ment benefits  After they leave, the
mine 1s reopened with new hands and
thus crores of rupees are saved That
was the rule which has been admitted
on the flooi of the House and yet the
Government did not have oourage
enough to pull up the mine and ask
them to open the mines, And the answer
| so far  “We are protecuting them, the
Coal Board has launched prosecution

L 2%
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for closure without permissicn.” And
this is what was happening in the coal
mines.

Can you imagine that we have the
greatest number of fires in the coal
mines in the world ? 1f you go to Bihar,
if you go to the Asansol area you will
find fires raging all over, in mine after
mine where the safety laws were violat-
ed, where the conservation laws are
violated.

Slaughter mining was started during
the British regime. After the Britishers
were gone, the Indian owners moved in
and they also started slaughter-mining.
I think that is one of the biggest prob-
lems facing Coal Board and the Coal
Mines Authority. How to tackle these
probiems—the problem of fire—which
may affect the entire Asansol and Jharia
arex 1S a serious gquestion,

The mine owners used to get Rs. 2
crores to Rs. 4 crores for putting sand
in the mine, for conservation. And Mr.
Mohan Kumaramangalam admitted and
replied many questions on this issue
The Minister admitted : *“Yes, we pay
Rs, 2 to 4 crores to the coal mine
owners for stowing, for safety and other
things.” And where it used to go? It
used to go into the pockets of the
tourteen industrial houses. [ am read-
ing the reply of the Minister of Mines
in June, 1971 :

“Amount of stowing assistance paid
to the coal mines owned by the 14
industrial Houses constituted 38 per
cent of the total assistance Yo coal
mines.”

Simijarly, assistance for adverse factors
paid to those companies constitute 38
per cent of the fotal to all collieries.
They were getting money from the Gov-
crnment. They were getting cess from
the Railways, the thermal power sta-
tions, because they were the highest con-
sumers.  Put the money was not going
down tr.gyine. The public sector was
payin . :y to the private sector who
vas, sppropriating and not utilising
% s for the purpose for which it
'f“&!’being paid. So, the oot was going
. from all sides.

[22 MAR. 1973 ]
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Recently, the Bihar Enquiry Com-

muttee found out in a sample survey of
Jharia that out of e¢very four coal-miners
one is suffering from T.B. Everybody
who is associated with the mining indus-
try knows that pneumoconisis is a fatal
disease. Father of Mr. Bevan, the ex-
Minister of the United Kingdom died of
Pneumoconisis and he gave a pathetic
speech in the House how Pneumoconisis
could finish generations after genera-
tions.

The mining industry has been therefor
more than hundred years i this coun-
try but only two people had been paid
compensation for Pneumoconisis only
two. Unoffictal survey says thag about
75.000 workers in this country work-
ing in the coalmines are suffering from
Pneumoconisis, leave aside the T.B. be-
cause it is a household disease. Ard the
people suffering from the discase are
sacked. There was no medical benefit,
no gratuity, not even one week's pay.
This was the condition in  which the
coalmines were working. Mr., Khadil-
kar that day teplied that
out of 4 lakh workers, only 19 per cent
workers got profit sharing bonus, i.e.
8.33 per cent.

Mr, Kumaramangalam is right in say-
ing that here we are dealing with pecu-
liar type of scoundrels who have forgot-
ten all the norms and turned into
monsters. It is not the question of saving
the wroking class. It is more to save
the national property. [t is a question
ot revision ol wages. The workers want
morc bonus and other facilities. In
that way. thc mine workers today are
getting less wages than the jute workers,
the cement workers and the iron and

' steel workers. 1 want the wages to  be

revised. In all other countries in the
world the miners are the best paid, best
looked after and bere according to the
survey of the National Labour Com-
mission not even 30 per cent workers
have been given housing, During the
last week, in reply to my question, the
Minister of Labour, Mr, Reddy, said
that we have no information as to how
many workers in the private sector have
been given quarters. You have to see
and believe that the workers down be-
low are without houses whereas the
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owners used tg have suites and double-
room sets in Oberoi and International
Ashoka Hotels in Calcutta.

And what a wonderful rate of acci-
dents do we have ? Both the Director-
General of Mines Safety and the Na-
tional Labour Commission stated that
per million tonnes of coal raised the
rate of accidents that we have in India
is the highest, ie. 3.11. The number
of people killed in 1972 was 233, much
more than 1971, Last year, the num-
ber of people killed in Asansol was
twice the number of people killed in
1970-71. .

Take whatever point you want. Look
from whichever angle you like. Acci-
dent, housing, payment condition, con-
«crvation, safety, cverything was in ut-
fer mess. Complete ruination would
have been the result. As a matter of
fact, in spite of the fact that where
there was the largest deposit of coal in
the country, if the things had been al-
Towed to continue any further, we would
have to spend foreign exchange to im-
port coal. Therefore, Mr. Kumara-
mangalam has moved in the right direc-
tion. [ congratulate him for this, but
then all is not well today, That is also
true. If he has the courage to take
over the coal mines for which he de-
serves congratulations from the country,
equally he should have the courage to
straighten the house where he
moved in.

Sir, the cbntractors are there but the
contractors are not paying to the work-
crs category one wages. He did take
the initiative to call a meeting on the
Ist February in Delhi, a tripartite meet-
ing, in order to sort out defects which
may arise out of taking over the non-
coking coal mines. This meeting was
followed by a meeting of 3rd February
at Calcutta. The 3rd February meet-
ing was tollowed by another meeting
at Asansol but has he taken a look
whether these agreements, unanimous
agreements, are being implemented, are
being put into practice, 1 will read just
one. (3)—Agreed. It says that
representatives of workers would also
he included m the Advisory Board. Has
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! any Advisory Board set up ? No. 1 do
net want to give much details; I would
only give out the salient features to show
how the violations of the Delhi and
Calcutta agreements have started. Hem
(4)—Union leaders will furnish as soon
as possible a list of undesirable persons
operating in the different coalfields to
the Custodians in order to epable them
to ensure that such persons are not taken
on the rolls of the mines. Then Item
(7)—It is likely that some of the old
officers employed by the erstwhile
owners might create trouble. The Cus-
todians should consider the advisability
of transferring such officers from the
present collieries to other collieries Mr.
Kumaramangalam, would you pleasc
tell the House how many officers have
becn transferred ? How many undesir-
able elements have been weeded out?
1 have got a letter from the Additional
Custodian-General dated March 3, 1
had pointed cut that hundred of new
men had been inducted by the erstwhile
Managers. Mr. Balram, Additional Cus-
todian-Gencral, in his reply says, ‘Your
allegations seem to be true: we are en-
quiring into them.” In respect of Khas
Chalbalpur Colliery Mr. Balram says :
“Your information regarding induction

, of workmen appears to be true. Neces-

has -

sary action is being taken for screening
them...... ” 1n respect of North East
Salanpur Colliery he says: “Your
report that some induction has taken
place at this colliery appears to be cor-
rect.” Sir, 1 can give a number of
instances,

SHRT S. MOHAN KUMARAMAN-
GALAM : What is that?

SHRI KALYAN ROY : T am recading
from the rcply of Mr. Balram, Additio-
nal Custodian General regardiug my
complaint that new people have been
inducted. But no action is being taken.

SHRI S. MOHAN KUMARAMAN-
GALAM : What is your grievance ?

SHRT KALYAN ROY : My grievance
is pathetic. He agrees with my conten-
tion but he is helpless to remove them

" because the oid owners and their agents

" are giving them support.

are still there and some of your officers
I am not ac-
cusing Mr, Balram of anything. Don’t
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misunderstand me. | have no complaint |
against Mr. Balram.

SHRI S. MOHAN KUMARAMAN-
GALAM : Are you surprised ?

SHR! KALYAN ROY: I am sur-
prised because here are  agreements,
unanimous agrecments of Delhi and
Calcutta and. ..

SHRI S. MOHAN KUMARAMAN-
GALAM : If you do not mind my
interrupting you, it is not fair to rely on
all these things. 1 expected that the
debate would not go on in this manner,
You know very well that these agree-
ments are being followed and the best
that could be done is being done :
You know very well also that there are
persons who ure trying to violate them,
and we have to go on correcting them.
That is continuous. So what is the pur-
pose ot making a charge sheet as if we
are doing something wrong ?

SHRI KALYAN ROY : Sir, it is now
5.45 and if the Minister shows a little
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and documents were taken away, Pleasc,
could you furnish us with the nataes ol
the owners who removed their oooks
who removed their cash ? Wiy are you
keeping them secret? As a matter ot
fact, your hands will be strengthened
if the villains are put before the whole

l pubic. People like Mr. Mohta cannot

challenge your decision and criticise thc

Government. People like Mr. Mohta
will be expo:ed before the entire
country. -

1 would draw the attention of the
Minister to the closed mimes. The
question ot closed mines came up °
again and again in this House, but un-
fortupately till today not a single minc
hag been rcopened in spitc of the fact
that some mines were closed in West
Bengal with hug reserves. As tiicse mines
are not reopened, it is not surprising
that the pricc of coal is going up. What
steps are you going to take to Ieopen
the closed mines about which Pariiament
shouted so long?

Then, what about the question of

patience I can finish my speech early.

Sir, as 1 was pointing out hundreds
of people have becn inducted. We 2re
trying to do something about it. This
information is being supplied by the
trade union leaders to the Custodians
and our allegations are found to be
correct. Even then if they are not re-
moved don’t you think I am justified in
feeling suspicious about the whole thing
You are shouting in Parliament but have
I not the right to challenge you and say
that you are not sincere about the im-
plementation of these Delhi and Calcutta
agreements 7 Some proved corrupt and
antilabour officers have been made Cus-
todians. I can name them. They are
lobbying all the time in order to get
good jobs, You have put a person as
Custodian in Madhya Pradesh because
some Minister campaigned for him. Is
this going to be the shape of things for
the future ? Please tell us, Mr. Kumar-
amangalam. On 2nd March 1973
you said in this House that some records
were removed.

Mr. Wadhera, one of the topmen of
NCDC now in Jharia, has said that a
large amount of cash was taken away

\

appointments : What about the future to
come? What about the evicted workers?
This is a very important point, which I
have been raising all along. On 19th
May, 1972, in reply to a question by
me. Mr. Khadilkar gave the names of 7
coal mines where 500 workers were
evicted by the goondas. They did mot °
commit any crime. They were not sabo-
teurs. ‘Thev were not guilty of any
misconduct. Tt was just because the
goondas drove them out. This was
admitted in Rajya Sabha. Now. would
you make the conditions safc {for them
to return? Otherwise, the initial enthusi-
asm of the workers is turning into bitter-
ness. There was a firing in Kargali Col-
liery. We do not know if things go
wrong, how many firings you will have
to make tomorrow. The safety standards
are going down. I do not blame Mr.
Kumaramangalam for that. The mana-
gers used to get commission. The com-
mission has ben stopped by the Coal
Mines Authority. The managers have
stopped going underground. The stores
are not available. 1 can read out letter
after from the Additional Custodian-
! General. Cash is not wavailoble and
| stores are not there. What are you going
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[Shri Kalyan Roy]
to do? I am not going to sing in
praise of Mr. Kumaramanagalam, My

duty is to put forward a straight casc
straight.

This is the thing I will speak last and
I will be done. It came in the “Hindus-
tan Standard” of March 16.  Please
listen. 1 can only speak to him through
you. Mr., Kedar Das, a communist
MLA of Bihar, has said that the situa-
tion in Bihar has come to such a pass
that non-Bihar were not even enlisted
or registered in the employment ex-
changes in Jamshedpur, He has accused
the Chief Minister of Bihar stating that
the Chief Minister is supporting chau-
vinistic activities, fanning provincialism
and making it impossible for non-Biharis
to live in Bihar., He mentioned the
coal-mines also where a section of the
Congressmen are giving the slogan and
as a result good men are finding it diffi-
cult to work in Jharia, BCCL and
NCDC, In his party a section of Bi-
haris are raising the slogan. You see
the Statesman of Calcutta dated March
6, 1973. A Congress MLA from ¥en-
gal assked “the State Government to
take a lesson from the Bihar Govern-
ment in this regard which had already
set up a special ‘coal cell’ to coordinate
and control all activities relating to pro-
duction, distribution. payment of wages

and recruvitment in the mines located
in that State. Bihar was not depending
solely on the Central Government.”

Then he said that “the interests of West
Bengal must be properly protected.”
Some Congressmen were giving the slo-
gan of Benegal for Bengalees. They are
members of the same party. In Bihar
they are shouting only for Biharis and
swearing by the same leader, Mr. Indira
Gandhi. MLAs in Bengal are giving
the other slogan resulting in a situation
of creating bitterness among Bengalees
and non-Bengalees and Biharis and non-
Biharis. What are you going to do
about it ? This is not my paper. These
are the speeches in the Assemblies of
Bihar and West Bengal. Is he not
ashamed of his own party which ftries
to divide the working class and make
them fight with each other ? The bulk
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of the workers come trom these areas
of Deoria and Azamgarh and some ot
the Congress MLAs are making propa-
ganda asking thcm to go away from
West Bengal and Bihar. What steps
has he taken to kill this poisonous pro-
vincial feeling which has been raised by
a section of Congressmen in order to
create a division among the trade union?
Has he got any answer to that?

Then, T would say that on hehalt ot
the trade unions we have already pled-
ged cooperation and you will agree with
me that the takeover of nearly 700 coal
mines would not have been so simplke
but for the complete cooperation of the
trade unions. There has not been a single
instance of mar-peet or clash in the West
Bengal fields which has got the highest
number of non-coking coal mines, that
is over 220: 60 per cent of the non-
coking coal mines are concentrated in
West Bengal. There you are getiing the
maximum cooperation. But what have
you been doing about future wages?
Are you going to consider the revi<ion
of wages because that is also becoming
a very important point. TIs he going to
see that the agreements of Delhi and
Calcutta are properly implemcrted,
which arc not implemented ? Is he going
to transfer the corrupt officers, which
was agreed to in Calcutta and Delhi ?
Has any one officer been transferred or
dismissed. who was indulging in mai-
practices ? If that is not done Mr. Mohta
will be the heneficiary. The reaction-
aries are out to discredit the takeover.
Please do not blame the trade unions.
Do not treat us as outsiders because [
have a feeling that the trade unions are
not taken into confidence. 1f we had
not given cooperation, the Custodian
would have rushed to us; because we
are very coopetative—we have even
stopped making proper criticisms—they
think. well, we can manage without
them. Please do not be under that im-
| pression. But we arc going to give you

cooperation.

!

| Lastly, T must ask: What is your
[ logic in not taking over the Tatas mines?
| The question is of captive mines, which
| means that the coal which comes out
| of a particular colliery goes to a parti-
+ cular factory.

The coal mines owned
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by Padampat Singhama are one ot the
best in the country. The JK colliery
coal goes to the JK aluminium
{actory. Not a single naya paisa royalty
has remained unpaid; the workers have
been paid full dues and wages. But why
have you let the Tatas captive mines
free and taken over the Padampat
Singhania captive mines? Why two
standards. If you have had to leave out
the captive mines, you should not have
touched the captive mines of the cement
industry or of the JK aluminium indus-
try. Their  workers were  getling
morec than the wage board wages. 1s
1t because you are a friend of the Tatas
and an enemy of Padampat Singhania’
What is the logic? So I do not under-
stand. Unless you have a special rela-
tionship with the Tatas, you shonld
have taken over their mines also. Be-
cause of the victimisation and illegal
dismissed of workers, they are terribly
angry. Unless you do something to stop
the anti-labour practices of the Housc
of Tatas, I am telling you that by April
there will be a prolonged strike in all
the coal mines under the NCDC. BCCL
and CMA and 1 do not think that at
that stage Mr. Kumaramangalam will
be able to defend wor save his friend,
Mr. Tata.

st e TG dwEd
(TrorEarE) - goEWafy S, @ S
FT HEF F AATES FT TE-AAY
T AT & I F TANC FIAT F
A ¥ 37D o7 & o v qrd
ZERAT ) TAAT FZA, AT FIAT TE
A gErd |T A FX gEA), qUT
FITEAT  AGT ¥ FTA@ A, AR
FEAT AL qr ARAT F faA
Gffgar T W1 WY £ dg o
FIE FA Y ¥ FFAT, Tl 30 Afaw
T I T F {A9HT  FHT
1fgA T § THEFT TG FA F )

- Wq A W AT FT AE TF-I;{EX
fean T ag 3w wizey %y frafy a<t
gud A | fgmaw ¥ GwEy av
gert § weew fagdr @ @ A
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F5ig 8 357 o @ & fgra-feara war

SIST 97, ATAZ TAAE FT S 78 947 75

at f 31% St fwat aray & #aa =

IJTRA BT T | THEF AT ATHTAI-

fax ot a7 aqif® 14 7@ & 39T

Seared fFar 91 @wn ar 97 5 ogm
S A 75 U aF g1 gHAT £ |

T TF FIA ASFG S92 A F 909
g THY UG FT AT THAT 9T, FLHR
HTAFATT A7 AT gAIR qTH 5T AT
AT | FAETIEA T WY TSI GAT ARTH
a1 FfF  TrEdT AHT § 575 AR B
Teafear s@dt o | AwgLr & Afaze
%S F1 W ZTF ¥ At ALY A7 i}
HAZL FT FTH! THFITATIE A GIAT & 97
AT FAST 7T IA7 a1t a7 foraw

THFIFT F W AFEAT @I AT 1 T
ALY AT AT ATFT THH ATaT gAY A
Tl g oF % qrz3e Ad F gy |
g FTq9Z F I /T &7 g &1 @
ft HT Fsor-Aver A A6 F A1
AT FFT F1 3w & TEAwIa ¥ faqg
TR ALY (63T AT, T 3T A% WigR-
fow altwrar, ¥ awga F fag £
afaar o 1 ay guy feafa 7 Sadag A
AT &Y AET HY T AFAT 47 FF IAED
arsfelFs 1 § 9T qgEd ar af
AT IT IR FIRT JIGT § T4/ FI7 |
faget fed1 7 Fiiaw F1or T ALTAF
B F FTT AQT ITAT 7 UFEH 86 &I
Ft a3 &Y f@dl S sHF w0 wEy
FY TgT AT A AT 7 &1 TE, IaAHT
a9E § FAALGIATT § T F5 F¢
QI F T IFHT aIG F THATT g1 @I
a7 | @M & qfEET FoHIAT oI
& I9F) AT F1 AT AAAAT FIFTA

A A SR IR AR FT qE
F fear, st sz 3797 3% F &y

zafau gg &0 o1 {6 I*T I@eE-
w0 T F U IEEr Udmwy
fawar st
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frimefy Fesdy ward qErEw]

1 T g FT TqUT F & q1Y
A ¥ 21 A §IF q9 916 ;eal §
At A F FAT ATZIAT | GGAT qAA AT
ag f& wa o gEE AAIRE B 9O
g | o faar, ax am #1 & foar,
a1 &19 2y fremy w1 97 Ag) foar ? ey
gAY S99 & GIET 7 FGT ATIA 39
FIAT AT & AT WY & fao wiEr,
AN & zH FTETE &1 ST E0H
AT qeAl ATEAr g AGT A8 e
FT ALY T gwd g fF feemr &7 srmawy
ere fear zafad zaall s@@ 21 =
8 ) zafau 737 ggar gare @ f fovnt
#1 a1 7gy femn v ?

-
%

gAT A W ag 8 % o7 aua e
¥qe qAwHE 1 IF-ae AT, @R
faq mw FOT i FO uize FAT
gear= Arfasr w1 fzar soar o ogqt
gy, A A A qv qwoarew a9 °
99 TF ZHH! TAAT TV HRA [T g2
AT zaw a7 I I AR
HAERT I7T 247 | 1 48 FAN TH-
AFX 97 AT qwT 47 7

.

zoa; A1y 27 4 fAaaw s f ow
FAGAT g 9I9 gt ¥ faar g,
@ AT ATTH HTAT AT ATHTLT FET
2 & s AR g A ¥ 9w T
qgw ST reafegr g1 @ A F I
A, SWHAT F FA F TEET AWA
7 fear sro 7@ A agr feafr 2w o
%% qfeas AFed 71 gY W@ g | FUNE
T F2 AR & fema g, @i am ax
¥ groNaTIed #T HATA  ATYF ALY
gt i F1Ee 7Y w4 71 awg T G-
argen ¥ faadt faawa g § 1 gATT
e Ff-qum AeF &, TE § SO
A/ @At 9w+ & fau Sufes a9 8
ML FT TFAAA G AW & | AL FA*
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9T 1% I AT B Al Ggun av
FFAT § o1 g FIH! qIAT 7 T 9T
TET F01fF Faer Glearswd & @41 780
ZIfT, 3% ATY-ATT MY T A @R
F1 YA FTAT agq ST &1 ATl § |
F A1og 77 W faggs w=n f& w9
qOA q-drrE @, d) d9Y 98| I
AT F FIT AFHAT /T H1T FAE AT7-
qTT 3@ § 7T € o 5@ Fa F4E 04T
SHfaa FEw gL oAl 2 A1 I9W
¥ 7 3T© U¥ 4994 Bl aa1 & fw ag
g% fod Faw 7 arr fee mar & 4 ar
ag |qAE W@ fF |y F a7 d99 9%
9T ¥ &1 A1 | ql7 9§ AT
FEE & G T AT AT fQeqrar
ATEATE | EW ATAT FS AT HWE TS
= HATH FT E A gAr g am-
faT A7T 2, 39% @9 9 IT AR ar
FIT HT THMAZ H YIS | I QT TBT
gy Tar @ fF YA F arw Ty T
FHY g o7 G| 95wy T srr 5 wa
T #t % 9HT 9T 3 3 10 g SuE
T FH A FT faq<or 21 97 9T g7 9 |

WE A% A AT § @A F g@qT
IArRT gAT & % Susr uSw & fau
2,800 FET FI ATIVAFAT Y=AT g,
IfFT [T F TE FFA 1,700 AT
g E | 98 v &1 9 9 ¥ fow @r
£ 1 3T fagET 4z @ O e #Y $iag
T aw® # fauife a< &1 w1z aifs
FSIAH F[ 97 A IE 97 3F MW q7
faar a7 gueT fagor o z@ qwiT 7
faat staT Fifew ATfE Fogae w1 sfaq
HIAT § AT q9T T qT°T 21 &% | &9
qq FT A gty T@r ST qifgg
SAFEH * g9 H 98 9feerd daeT A
ST qIF | F 34T qET & aEL, AF
qAA G7 ATAT AT JAT F7 W E |
SHRI K P. SUBRAMANIA MENON

(Kerala) : Mr Vice-Chairman, Sir this
s a problem with which T am not very
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conversant and about which I am not
aon very sure grounds, but the amount
ot material that is before us definitely in-
dicates that this is a measure which
should have been taken long ago. In fact,
in 1954 the Estimates Committee of the
Lok Sabha had recommended that the
coal mines should be nationalised, be-
cause it was pointed out that apart from
the availability of plenty of non-coking
coal or non-metallurgical coal, the avail-
ability of metallurgical coal and its re-
sources were limited and, therefore, it
was necessary that it should be properly
conserved and should not be left to the
capacity of the private coal mine-
owners, However the Government had
dithered a decision on this and it took
another 20 years for them to come with
this measure. by which time, I should
say, the country has been made poorer
not only because a lot of resources have
been wasted. but aisp because it has
retarded the development of other in-
dustries in this country.
tarded because the coal industry was
the main motive force until recently of
the Railways. and the Railways have
suffered because of bad supply of coal
by the coal mines. The power industry
all  over India has suffered Thecause
rotten coal has been supplied and the
outage content of the furnaces has been

(22 MAR.

I say it has re- '

so heavy that a large number of these

power houses have been rendered bad.
The latest instance is the Patradu power
station in Bihar where the machines
have been spoiled because rotten coal
was supplied. Similar is the case of so
many others. And because wc  have
taken so many yearst o come {0 a cor-
rect decision. the country to-day is
faced with a crisis not only in the mat-
ter of coal itself, but also in power
supply and in many other fields, But
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even if it is late, we should say that
the measure is a correct thing.
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Now, Sir, the coal industry in thi
country has been one of the worst em-
ployers. 1t employs about four lakh
workers, but the conditions of their
working, their living, is anything that
you can call Hell on this earth. In fact,
the Report of the National Commission
on Labour has given us vivid examples
of bow things are there in the coal in-
dustry. For example, this report has
pointed out that the system or recruit-
ment of labour to the coal industry, i.e.
indentured labour, is something which
is cutmoded and it should be stopped
immediately. In fact, the recommenda-
tion for stopping this thing was first
done by the 1963 tripartite committee.
But it was not carried out. Again the

Central Wage Board in 1967 recom-
mended ...
THE VICE-CHAIRMAN  (SHRI

V. B. RAJU) : Mr. Subramania Menon,
how much time will you take ?

SHRI K. P. SUBRAMANIA ME-
NON : T will take about ten to fifteen
minutes.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : Then, will you please con-
tinue on Monday ?

SHRI K. P. SUBRAMANIA ME-
NON : All right, Sir,

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The House stands ad-
journed till 11 A.M. tomorrow.

The Housc then adjourned

at one minute past six of
the clock till cleven of the
clock on Friday, the 23rl
March, 1973.



